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;{. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

M.A.NO. 628/97 in O.A., 1378/93,

. Date of Orders 25-7-97,
Betweens

L.Venkata Ramana.
ve Applicant,

and

1, The Senior Divisional Personnel Officer,
SC Rly, Vijayawada.

2., Divisional Railway Manager,
8C Rly, Vijayawada.

. Respondents.
For the Applicant: Mr, V,Krishna Rao, Advocate.

For the Respondentss: Mr. N,R,Devraj, 5C for Rlys.
CURAM:
THE ‘HON'BLE MR.H, RAJENIRA PRASAD 3 MEMBER(ADMN)
The Tribunal made the following Order:-

The judgment dated 11-12-1996 in 0,4.1378/92 passed
by the Division Bench of this Tribunal has been duly implemented .
as -submitted by Mr.Devraj, learned counsel for the respondents.

The Disciplinary Proceedings initiated against the
applicant have been cancelled vide ordars issued on 1=7=1997,
The periods of absence .of the applicant have been regularised by
grant of appropriate leaves vide orders dt.16-7-1997. Thus the
judgment has been 1mp1émented in full, No furtherdirections are
therefore, necessary in this case any more.

If the applicant has any grievance on account of and
connected matéer, he may submit a proper representation to the
concerned authorities,

Thus the M.a., is disposed of and the O.A. is finally

closed.
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IN THZ CENIRAL \UilI\JIOmR TIVE TPIBUNAL
11Y4_11..|R;1D S DLL\ICH AT HYLERABAD

THE HON'BLE MR.JUSTI&E
| . VICE-CHATRMAN

THE HON'BLE'MR.H.RAJENDRA PRASAL:M( )

Y . .
Dated: £.5- 7} _1ces

]

ORDER/4ZURGHANT

| M;A./R-W.I‘Jo. 67—876\7

.ouamg rngg7 qz .

T.4.No. (wep. )

Admitteg and Interim directions

- Issued,
Ch- CM —

Allowe ——C
Dlurosed of with dlrectlons
D.lsnu.ssec’..

Dismissed ag withdrawn
.Dismisseé,for'default.
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